
STATE Vs. Unknown
FIR No.426/2020
U/s 380/457 IPC
PS K.N. Katju Marg (Crime Branch)

25.06.2021

 In the scenario of Covid-19 pandemic, matter is taken up
through Video Conferencing hearing in compliance of the directions of
Hon’ble High Court of Delhi and direction of Ld. District and Sessions
Judge, North District, Rohini Courts, Delhi. 
Present: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
  IO SI Deepak Pandey through Video Conferencing. 

 Perused. Heard. 

 This is an application filed for lie detection test on behalf of

the IO. 

  IO has brought the case file alongwith the case diaries of

the present  case. Case file gone through alongwith the case diaries.

Perusal  of  the  record  reveals  that  initially  the  present  case  was

registered in the PS KN Katju Marg. Thereafter the further investigation

was assigned to Crime Branch. Considering the facts of the case, it is

apparent  that  the  present  application  is  filed  for  the  purpose  of

ascertaining the further course of investigation.

 Let the present application be assigned to the Link Court of

undersigned for disposal as per law. IO is directed to appear before Sh.

Mayank  Goel,  Ld.  Link  MM on  26.06.2021  at  12.30  PM for  further

proceeding. 

 Ahlmad is directed to send the application after completing

the same in all respects to the Court of Ld. Link MM.  

 Copy of this order be given to IO as per rules. 

                                                              (Satvir Singh Lamba)        
                                                        Chief Metropolitan Magistrate   
                                                                  North: Rohini: Delhi        
                          25.06.2021



CC No.54/S/2020
Dewan Housing Finance Corporation Vs. Radehy Shyam Bansal & Ors

25.06.2021

 In the scenario of Covid-19 pandemic, matter is taken up
through Video Conferencing hearing in compliance of the directions of
Hon’ble High Court of Delhi and direction of Ld. District and Sessions
Judge, North District, Rohini Courts, Delhi. 

Present: Ld. Counsel for the applicant bank. 

 Perused. Heard.  

 This is an application filed on behalf of applicant / secured

creditors for extention of time. 

 Applicant has not mentioned anything for his obligatory duty

regarding the compliance of the appointment of receiver order. Let the

proof  /  affidavit  or  any  other  document  be  filed  regarding  the  said

compliance  or  regarding  the  payment  of  the  Court  Receiver.  Be

awaited. 

                                                              (Satvir Singh Lamba)        
                                                        Chief Metropolitan Magistrate   
                                                                       North: Rohini: Delhi        
                          25.06.2021

At 2 P.M.

Present: None. 

 No such documents is filed. In the interest of justice, one

more  opportunity  is  given  to  the  applicant  for  filing  of  the  aforesaid

documents. 

 Put up for consideration on 28.06.2021.

                                                              (Satvir Singh Lamba)        
                                                        Chief Metropolitan Magistrate   
                                                                       North: Rohini: Delhi        
                          25.06.2021



CC No.32/S/19
Dewan Housing Finance Corporation Vs. Uday Pratap Singh & Anr.

25.06.2021

 In the scenario of Covid-19 pandemic, matter is taken up
through Video Conferencing hearing in compliance of the directions of
Hon’ble High Court of Delhi and direction of Ld. District and Sessions
Judge, North District, Rohini Courts, Delhi. 

Present: Ld. Counsel for the applicant bank. 

 Perused. Heard.  

 This is an application filed on behalf of applicant / secured

creditors for extention of time. 

 Applicant has not mentioned anything for his obligatory duty

regarding the compliance of the appointment of receiver order. Let the

proof  /  affidavit  or  any  other  document  be  filed  regarding  the  said

compliance  or  regarding  the  payment  of  the  Court  Receiver.  Be

awaited. 

                                                              (Satvir Singh Lamba)        
                                                        Chief Metropolitan Magistrate   
                                                                       North: Rohini: Delhi        
                          25.06.2021

At 2 P.M.

Present: None. 

 No such documents is filed. In the interest of justice, one

more  opportunity  is  given  to  the  applicant  for  filing  of  the  aforesaid

documents. 

 Put up for consideration on 28.06.2021.

                                                              (Satvir Singh Lamba)        
                                                        Chief Metropolitan Magistrate   
                                                                       North: Rohini: Delhi        
                          25.06.2021



CC No.19/S/2020
Dewan Housing Finance Corporation Ltd. Vs.  Ram Shakal & Ors. 

25.06.2021

 In the scenario of Covid-19 pandemic, matter is taken up
through Video Conferencing hearing in compliance of the directions of
Hon’ble High Court of Delhi and direction of Ld. District and Sessions
Judge, North District, Rohini Courts, Delhi. 

Present: Ld. Counsel for the applicant bank. 

 Perused. Heard.  

 This is an application filed on behalf of applicant / secured

creditors for extention of time. 

 Applicant has not mentioned anything for his obligatory duty

regarding the compliance of the appointment of receiver order. Let the

proof  /  affidavit  or  any  other  document  be  filed  regarding  the  said

compliance  or  regarding  the  payment  of  the  Court  Receiver.  Be

awaited. 

                                                              (Satvir Singh Lamba)        
                                                        Chief Metropolitan Magistrate   
                                                                       North: Rohini: Delhi        
                          25.06.2021

At 2 P.M.

Present: None. 

 No such documents is filed. In the interest of justice, one

more  opportunity  is  given  to  the  applicant  for  filing  of  the  aforesaid

documents. 

 Put up for consideration on 28.06.2021.

                                                              (Satvir Singh Lamba)        
                                                        Chief Metropolitan Magistrate   
                                                                       North: Rohini: Delhi        
                          25.06.2021



STATE Vs. Sahil 
FIR No.102/21
U/s 25/54/59 Arms Act 
PS Crime Branch

25.06.2021

 In  the  scenario  of  Covid-19  pandemic,  matter  is  taken  up
through  Video  Conferencing  hearing  in  compliance  of  the  directions  of
Hon’ble  High  Court  of  Delhi  and direction  of  Ld.  District  and  Sessions
Judge, North District, Rohini Courts, Delhi. 
Present: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
 IO ASI Pritam Chand through VC. 
 

 Perused. Heard. 

  This is an an application filed by Investigating Officer (IO) for

interrogation of the accused Ashok Pradhan. 

  It  is  submitted  by  the  IO  that  the  interrogation  of  accused

Ashok Pradhan, presently lodged in Jhajjar Jail (Haryana), is required in

the present case for ascertaining the source of weapon recovered from the

accused Sahil.  Accordingly, IO has sought permission for interrogation of

the accused Ashok Pradhan in the present case. 

 Keeping in view facts and circumstances of the present case

and considering  the  averments  made in  the application  as  well  as  the

submissions of the IO, present application is allowed. IO is permitted to

interrogate the accused  Ashok Pradhan for  further  proceedings,  as per

law.

 The concerned Jail Superintendent,  Jhajjar Jail (Haryana) is

directed to assist the IO in the further investigation in the present case, as

per rules. Accordingly present application is disposed off. 

 Copy of the order be sent to IO through electronic mode, as

per rules. 

                                                                   (Satvir Singh Lamba)        
                                                             Chief Metropolitan Magistrate   
                                                                       North: Rohini: Delhi        
                               25.06.2021



State Vs. Praveen Dabas & Anr. 
FIR No.218/21
u/s 302/308/364/365/325/323/341/452/269/188/149/506/120B/34 IPC & 
25/27 Arms Act 
PS Model Town (Crime Branch)

25.06.2021

 In the scenario of Covid-19 pandemic, matter is taken up
through Video Conferencing hearing in compliance of the directions of
Hon’ble High Court of Delhi and direction of Ld. District and Sessions
Judge, North District, Rohini Courts, Delhi. 

Present: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
  IO Insp. Mangesh Tyagi through VC. 

   Heard. Perused.

 This  is  an  application  for  issuance of  NBWs against  the

accused persons, namely, Praveen Dabas, Praveen @ Choti,  Gaurav

Lora, Surjeet Grewal, Joginder @ Kala, Rahul Dhanda and Anil Dhiman.

 It  is  stated by the IO that  all  the above named accused

persons are involved in the commission of offence and are visible in the

Video recording recovered from mobile phone of one of the co-accused

in the present case but till now all the accused persons are deliberately

absconding or concealing themselves from the process of law.

 Keeping  in  view  facts  and  circumstances  of  the  present

case  and  considering  the  averments  made  in  the  application,  issue

fresh  NBWs  against  the  accused  the  accused  persons,  namely,

Praveen  Dabas,  Praveen  @  Choti,   Gaurav  Lora,  Surjeet  Grewal,

Joginder @ Kala, Rahul Dhanda and Anil Dhiman for 02.08.2021.

 Copy  of  the  order  be  sent  to  Investigation  Officer  (IO)

through electronic mode as per rules. 

                                                                (Satvir Singh Lamba)        
                                                     Chief Metropolitan Magistrate   
                                                                  North: Rohini: Delhi        
                          25.06.2021



STATE Vs. Manoj
FIR No.17/2020
U/s 308/186/353/34 IPC 
& 33/58 Delhi Excise Act
PS Alipur

25.06.2021

 In the scenario of Covid-19 pandemic, matter is taken up
through Video Conferencing hearing in compliance of the directions of
Hon’ble High Court of Delhi and direction of Ld. District and Sessions
Judge, North District, Rohini Courts, Delhi. 
 
Present: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
 None for the applicant/accused Manoj. 
 

 Perused. 

  A letter  is  received from the Jail  Superintendent,  Central

Jail No.8-9, Tihar, New Delhi seeking status in respect of non surrender

report of accused Manoj S/o Sh. Ram Kishan. 

 As per judicial record, the bail order dated 08.04.2021 was

passed by the Ld. Sessions Court in favour of the accused Manoj.  In

compliance thereof, bail bond / surety bond were filed and accepted on

09.04.2021. 

 In  view  of  the  above,  it  is  clear  that  the  accused  is  on

regular  bail  in the present  case.  Accordingly,  the present  application

disposed off. 

 Copy  of  the  order  be  sent  to  the  concerned  Jail

Superintendent for intimation and record through electronic mode, as

per rules. 

                                                                (Satvir Singh Lamba)        
                                                           Chief Metropolitan Magistrate   
                                                                       North: Rohini: Delhi        
                          25.06.2021



FIR No.193/2020
PS EOW
U/s 406/419/420/468/471/120-B IPC
State Vs. Mithun Bhatnagar

25.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
Sh. Tarun Khanna, Ld. Counsel for the applicant

Heard. Perused. 

This is an application for grant of bail u/s 437 Cr. PC filed

on behalf of the applicant/accused Mithun Bhatnagar.

An application for exemption filed on behalf of the IO. 

Heard. Allowed for today only.

Reply filed on  behalf of the IO. Same is taken on record.

Copy supplied. 

Arguments  heard  of  the  bail  application.  Put  up  for

clarifications, if any/orders on 26.06.2021.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/25.06.2021



FIR No.68/2021
PS Crime Branch
U/s 3/7 The Essential Commodities Act, 3 Epidemic 
Diseases Act and 420/188/34 IPC
State Vs. Karan Puri

25.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
IO through VC
Ld. Counsel for the applicant

Heard. Perused. 

This is an application for grant of bail u/s 437 Cr. PC filed

on behalf of the applicant/accused Karan Puri.

Reply filed on  behalf of the IO. Same is taken on record.

Copy supplied. 

Arguments  heard  of  the  bail  application.  Put  up  for

clarifications, if any/orders on 26.06.2021.

Arguments  heard  of  the  bail  application.  Put  up  for

clarifications, if any/orders on 26.06.2021.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/25.06.2021



FIR No.428/2021
PS Alipur
U/s 279/304 IPC
Vehicle no. DL-8C AH 3688

25.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This is an application for release of case property vehicle

bearing no. DL-8C AH 3688 moved by the applicant/registered

owner. 

Heard and perused the reply filed by the IO. 

As per the reply of IO he has no objection for release of

aforesaid case property to the rightful claimant. 

Directions regarding release of case property vehicle 

The aforesaid vehicle be released by the SHO/IO to the

registered owner on the following conditions:

i. SHO/IO should verify the particulars of the ownership

of  the  case  property  vehicle  and  identity  of  the

applicant. 

ii. Vehicle can also be released to the AR of the owner of

the case property on showing of the authority letter on

a properly stamped paper. 



iii. Photographs  from  all  angles  of  the  case  property

should  be  taken  including  the  engine  and  chasis

number and such photographs should be filed in the

police report in the court. 

iv. Such photographs should be attested under signatures

by all concerned parties. 

v. A Panchnama as per law should be prepared detailing

the proceedings of the release of the case property in

favour of a party. 

(Such photographs and panchnama should suffice

for  the  purpose  of  evidence  during  the  trial

proceedings as a secondary evidence admissible

in  law  if  in  the  event  the  original  of  the  case

property is not produced during the evidence). 

vi. An indemnity bond should be taken from the party in

whose  favour  the  property  is  released  as  per  the

valuation  of  the  case  property  mentioning  the

undertaking to indemnify any other  person in  whose

favour  any  claim  relating  to  case  property  is

determined by any legally competent forum. 

vii. Mechanical inspection of the vehicle should be done

before releasing the vehicle if it is a case of accident. 

viii. In  case  vehicle  is  insured,  the  applicant  will  also

furnish  an  affidavit  to  the  SHO/IO  in  support  of  the

application  for  release  of  vehicle  that  he  has  not

claimed insurance money from the insurance company



pertaining  to  the  occurrence  of  accident  in  above

mentioned FIR. 

ix. With  these  directions,  the  present  application  is

disposed  off.  However,  if  there  is  any  objection  to

release  of  case  property,  objections  will  be  sent  in

writing  on  next  working  day  before  concerned

court/concerned Duty MM.

Copy of the order be given dasti. 

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/25.06.2021



CC No. 1318/2019
Kuldeep Singh Vs. Krishan Kumar 

25.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Complainant through VC.
Ld. Counsel for the complainant

Heard. Perused. 

File  taken  up  on  an  application  filed  on  behalf  of  the

complainant for urgent hearing as the matter has been amicably

settled between the parties. 

Complainant  submits  that  he  wants  to  withdraw  the

present case as the present matter has been amicably settled

between him and the accused.

Statement of the complainant recorded separately.

Considering the facts of the case and keeping in view the

statement of the complainant, present matter is disposed off as

compromised/compounded.

Put up for consideration before Lok Adalat on 10.07.2021.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/25.06.2021


